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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3%° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
[Under Section 18 (1) read with sections 14, of the National Green Tribunal Act, 2010]

Original Application No.----------- of 2023
Rajkumar Das
....... Applicant
AND
MOEF & ORS
...... Respondent
SYNOPSIS

In the present application the Applicant is seeking appropriate directions to protect the
environment against respondent no.4 for illegal use of groundwater and illegal construction
and modernization of the Integrated Steel Plant without any Environmental Clearence. That
the respondent no.4 submitted an expansion proposal in 2023 before the respondent no.1
but before any proposal was accepted by the respondent no.1, the respondent no.4 started

illegal construction for expansion . a show cause notice dated 23/08/23 issued by the
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respondent no.1 clearly show that the respondent no.4 continued excess production of cold
pig iron from 2008 violating the Environmental Clearence as the limit of production in the
Environmental Clearence is 31,300 TPA and in 2008 the consent was granted for 18360 MT/
M which amounts to 20,238 TPM and 2,42,856 TPA ( 20,238 X 12) so the State Board also
granted the Consent to respondent '

no.4 in violation of the EIA notification 2006. The respondent is also using ground water in

violations of the conditions of the EC. That no action till date it taken against the respondent

unit. Hence this Application.

Paushali Banerjee
Advocate
7A Kiron Shankar Roy Road, Kolkata-700001
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3"° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
[Under Section 18 (1) read with sections 14, of the National Green Tribunal Act, 2010]

Original Application No.----------- of 2023
Rajkumar Das
....... Applicant
AND
MOEF & ORS
.....Respondent
LIST OF DATES
Environmental clearance granted to the 03/10/2006
respondent unit
Consent to operate granted to the 22/12/08
respo.ndent unit
Expansion proposal of the respondent unit 2023
Joint inspection of the respondent authorities 4/08/23
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Show cause letter issued by respondent nol

to respondent unit

23/08/23

Paushali Banerjee
Advocate
7A Kiron Shankar Roy Road, Kolkata-700001
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3"° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
[Under Section 18 (1) read with sections 14, of the National Green Tribunal Act, 2010]
Original Application No.----------- of 2023

Between:

Rajkumar Das, Son of Swapan Kumar Das, Malancha Chandpur, Khargapur, Paschim

Midnapore-721301

............ Applicant.

AND

MOEF through its [ " - "7 .- Secretary, Indira Paryavaran Bhawan, Jor

Bagh, Lodi Road, New Delhi- 110003. Emvil Va- Seey-moef @ mic.im

The West Bengal Pollution Control Board, Service Through the Chairman, Paribesh

Bhawan, 10A, Block — LA, Sector — Il, Bidhannagar, Kolkata — 700106 Email-

chrmn.wbpcb-wb@bangla.gov.in

State Water Investigation Directorate, through its Director Nirman Bhaban,3rd Floor,

Salt Lake City Kolkata-700091, Email id - directovswid @ gmail. Comm
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4. Rams: arup Industries Ltd, previously Ramsarup Lohh Udyog LTD through its

= NS yectov

CaAn~ (Zoas

Chairman, 7C, Kiron Shankar Roy Road, Hastings Chamber, 1% Floor, Kolkata-
~

700001. Eand 1d- YamsaruP® Caly , viml. met, I
Project @ vam arup. Coma

..... Respondents

THE HUMBLE APPLICATION OF THE APPLICANT ABOVENAMED

MOST RESPECTFULLY SHOWETH:

1. THAT the address of the Applicants is as given above for the service of notice -
of this Application.

2. That the addresses of the Respondents are as given above for the'service of

notice of this Application.

3. That Present Application is being filed Under Section 18(1) read with Sections

14, 15 of National Green Tribunal Act 2010 (hereinafter, the ‘NGT Act’) by the

aggrieved persons, being person interested in the protection of the envir_pnment

and ecology. That the Present Application is being filed by Your petitioner state

that your petitioner is a law abiding citizen of India, permanently residing at the

respective addressc - mentioned in the cause title hereinabove. The applicant is
interested in the protection of the environment and in protection of the right to

a clean environment guaranteed to him by the Constitution of India under Article
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21 and in performance of his duty under Article 51. It is submitted that in the
present application the Applicant is seeking appropriate directions to protect the
environment aga‘inst respondent no.4 for illegal use of groundwater and illegal
construction and modernization of the Integrated Steel Plant without any
Environmental Cleargnce.
4. BRIEF FACTS:
(a) That the r espondent no.4 is an integrated Steel Plant situated at Industrial
Estate L.;.%?a\;o‘wrand Consent to operate was granted to the respondent no.4
on 6/06/2006 for manufacturing of Billets amounting to 24250 TPV, Cold Pig

Iron 2608 TPM, Sponge Iron 12500 TPM . Copy of the CTO is annexed herewith

and marked as annexure A.

(b) That the respondent no.4 was further granted Consent to operate on
22/12/08 for production of cold pig iron amounting to 18360 MT/month from

1/12/2008 to 30/11/10. Copy of the CTO dated 22/12/08 is annexed herewith

and marked as annexure B.
(c) That the respondent no.4 was further granted consent to operate on 2/06/09

for manufacture of direct reduced iron amounting to 12500 TPM and dolochar

3960 TPM till March 2010. Copy of the CTO is annexed herewith and marked

as annexure C.
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That the respondent no.4 was granted Environmental Clearence on

(d)

3/10/2006 to manufacture 0.291 MTPA Cast Billets and 31,300 TPA Cold pig

iron. The Clearance also contained specific condition that requirement of

water shall be met fromwo'mr“munidpa"tv and shall not exceed 660 cubic

meter per day. Copy of the EC dated 3/10/2006 is annexed herewith and

marked as annexure D.

(e) That the respondent no.4 ‘obtained a consent from the State Board in 2008

for production of cold pig iron amounting to 18360 MT/month which exceeds
the capacity of cold pig iron as per the Environmental Clearance. .
(f) That the respondent no.4 therefore continued excess production of cold pig
iron from 2008 violating the Environmental Clearance as thg limit of
production in the Environmental Clearance is 31,300 TPA and in 2008 the
consent was granted for 18360 MT/ M which amounts to 20,238 TPM and
2,42,856 TPA ( 20,238 X 12) so the State Board also granted the Consent to
respondent no.4 in violation of the EIA notification 2006.
(g) That the respondent no.4 submitted an expansion proposal in 2023 before the
respondent no.1 but before any proposal was accepted by the r‘espondent.
no.1, the respondent no.4 started illegal construction for expansion .

(h) That the Ramsarup Lohh Uddyog was amalgamated with Ramsarup

. . h
Industries LTD in 2008. Respondent no.4 was operating illegally till 2010 when
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the plant was shut down due to some change in the management and other

matters.

(i) That the respondent no.4 again started its illegal construction of expansion of
the Plant in October, 2022 and is still continuing, respondent unit have also
completed a portion of the construction work. Copy of the pictures of the
ongoing illegal construction is annexed herewith and marked as annexure E.

(j) That the Applicant downloaded a show cause notice'dated 23/08/23 from the
website of the respondent authority from which the gross violations of the
respondent no.4 are evident. Copy of the show cause notice dated’ 23/08/23
is annexed herewith and marked as annexure F.

(k) That the show cause notice stated that expansion proposal of the project of
respondent no.4 was received on 24/03/23 by respondent no.1 apd a joint
inspéction dated 4/08/23 was conducted by respondent no.1 and it was found
as follows:

(a) Repairing and maintenance activity in DRI and Blast Furnace was observed

(b) New construction was observed at the proposed place of sinter plant.

(c) One Stack was found under construction -

(d) Construction activities was found at the present office buildings and a part of

Pellet Plant area.
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(e) One oxygen plant that was defunct was found without any CTO and CTE was
found.

(f) That not only illegal construction was found by the respondent authority, it
was also found that respondent no.4 was using a bore well to meet the water
requirement in violation of the condition of Environmental Clearence dated
3/10/06.

(g) That respondent no.4 is a gross violator as the general conditions of EC was
also violated by the respondent no.4 by not complying with the conditions of
green belt, no compliance report was furnished. It was also found during the
inspection that establishment of ambient air quality station was not furnished,
noise level monitoring not furnished etc.

(h) That the Applicant submits that inspite of the blatant violations the
respondent no.4 is continuing the construction activity and till date no action
have been initiated against the Industry. The Applicant wrote a representatioq
before the respondent authorities on 9/11/23 but all in vain. Copy of the
representation is ann.exed herewith and marked as annexure G.

5. Grounds:

| FOR THAT the respondent authorities have miserably failed to preserve the

natural resources and prevent illegal extraction of Ground water;
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FOR THAT the respondent authorities have failed to appreciate that the

respondent no.4 continued excess production of cold pig iron from 2008 violating
the Environmental Clearence as the limit of production in the Environmental
Clearence is 31,300 TPA and in 2008 the consent was granted for 18360 MT/ M
which amounts to 20,238 TPM and 2,42,856 TPA (20,238 X 12) so the State Board

also granted the Consent to respondent no.4 in violation of the EIA notification

2006;

]

M. FOR THAT the respondent authorities have failed to appre;iate that Thatl
the Ramsarup Lohh Uddyog was amalgamated with Ramsarup Industries LTD in
2008. Respondent no.4 was operating illegally till 2010 when the plant was sbu‘f
down due to some change in the m‘anagement and other matters an'q the ille_ga}l
act of construction was again started by the Industry during2ex2-and is still
continuing in violation of the Environment (Protection) Act, 1986 and the rules

framed thereunder and EIA notification 2006;

V. FOR THAT the respondent authorities have failed to apprecia"ge that Fhe

respondent no.i\is a gross violator and have not obtained Evnv.ironmental
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Clearence either for the amount of cold pig iron produced or for the expansion

activity;

(v) FOR THAT the respondent authorities failed to appreciate that inspite of
several violation as found in the joint inspection the respondent no.4 is still
non compliant. The show cause notice stated that expansion proposal of
the project of respondent no.4 was received on 24/03/23 by respondent
no.1l and a joint inspection dated 4/08/23 was conducted by respondent
no.l and it was found as follows:

(i) Repairing and maintenance activity in DRI and Blast Furnace was
observed

(j) New construction was observed at the proposed place of sinter
plant

(k)  One Stack was found under construction

(N Construction activities was found at the present office buildings
and a part of Pellet Plant area

(m) One oxygen plant that was defunct was found without any CTO

and CTE was found.
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(vi) FOR THAT the respondent authorities did not take any action inspite

of the fact that show cause notice was issued by respondent no.1 to

respondent no.4
(vii) FOR THAT inspite of the representation submitted by the Applicant
no further action is initiated by the concerned authorities. Respondent unit

is still continuing the illegal construction activity without EC and have already

completed a portion of the construction work.

FOR THAT by remaining inactive and maintaining stoic silence with regard to
the illegal construction, in effect, abated such illegality and have made
themselves liable to be proceeded against for such blatant defiance of the
relevant provisions contemplated in the Environment (Protection) Act,1986,',
EIA not‘iﬁcation'ZOOG, Ground Water Resource (management, Control and

Regulation) Act 2005;

¢, LIMITATION:

P

The applicant declares that the cause of action in the instant case, accrues and

continues from day-to-day. Such cause of action is renewing on a day-to-day

basis and as such the question of applicability of the limitation prescribed in

Section 14 (3) of the National Green Tribunal Act, 2010 does not arise.
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Interim prayer:

Pending final disposal of the application the applicant seeks issuance of the

following interim orders:

a) An interim order of injunction directing the respondents and/or their
servants and/or their employees and/or their agents to take adequate
measures for demolition of the illegal construction by respondent no.4 at

mxagspum Industrial Estate, till the disposal of the instant application;

b) Ad-interim order in terms of prayers (a) as above.

Prayer:

In view of the facts mentioned in paragraphs 4 & 5 above the applicant prays for

the following reliefs :

a) Mandatory order do issue commanding the respondents each one of them
and their men, agents, assigns and subordinates to certify and transmit to
this Hon’ble Tribunal all records forming the basis of their inaction

regarding to take adequate measures for protecting and preserving
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ground water and compliance of Environmental Laws by

respondent no.4, so that conscionable justice may be rendered;

Mandatory order do issue commanding the respondents each one
of them and their men, agents, assigns and subordinates to take
demolish the illegal structure constructed by respondent no.4 in

violation of the EIA notification 2006;

Mandatory order do issue commanding the respondent
authorities to calculate the environmental compensation for
exploitation of ground water and illegal construction by

respondent no.4, in violation of EIA notification 2006;

Any other appropriate direction/directions and/or order/orders as

this Hon’ble Tribunal may deem fit and proper;

Cost of and/or incidental to the instant application;
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VERIFICATION

l, Rajkumar Das, Son of Swapan Kumar Das, aged about 48 years residing at
Malancha Chandipur, Khargapur(M), Paschim Midnapore-721301, by o‘cci]ﬁéfi’on Social
) q—@ Jb(k*‘)

i 4
Worker, do hereby verify that the contents of the paragraphs -~<------ are true to my

personal knowledge and belief and/ or based on information énd/or derived from sources

before this Hon’ble Bench based upon legal advice and | have not suppressed any material

facts and circumstances.

N\

Signolure of the applicant

//}n//')V-S—""; ,.0 C%"‘*)\ Identified by me :
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AFFIDAVIT

I, Rajkumar Das, Son of Swapan Kumar Das, aged about 48 years residing at Malancha

Chandipur, Khargapur(M), Paschim Midnapore-721301, | solemnly affirm the Application

and say as follows; o

"l

1. Thatlam the Appllcant in thls msté’nt ig | am affirming this Application.
(.() @
2. That the contents of paras‘f&‘“’zwy (".)offc e Application are based on information

and/or derived from sourceS\I veuly’ﬁellé(\l/e to be true. | have not suppressed any

.'7

material facts; the rest of the péragréphs‘;a\re my humble submissions
Y’ . ,\ &

: KW

Verified at Kolkata on this 4.4¢day of Dee érywbev;2023

- =0y
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WEST BENGAL POLLUTION CONTROL BOARD

PasibeshBhawan
104, Block-LA, Sector-1
Szl Lake City, Kolkata-700 098

il
UG _oy_111/200

ouns (5 R0

Membger Secretary,

WekLBerm,d Paltution Gonliof B_mrd

To:

Sub ¢

Rel:

mx-; s
of the above subject lo the followling condn:ons

- No ingustiiad plant, fumn,

M/s. Rarnuarup Lothcij Lirrutéd,

Ic, J\:Lra f Roy, ﬁ
Hestxn% Abe S 2 "jd E{iﬂ-’ ~~§ 4

Kolkat Jo@crnq “*-"’ el Nz A
(Con:,enx LEslabhsJJ {NOC). hgm Envi; on'nenlgl_,_ﬁ_qn! ol Y-'f’.l!' -""-F’g"':"f"ﬁ‘"':*i-r
R“UL EN 05 [
l\Gu- lGl\‘?foNﬂh" l SR ITVENTS ).\/‘;:”F;:,‘{" S NTIT ST 5 lﬁ,ps;,h
d
\“r R21s. TR s
:*’W“ﬁ S @Jf?ﬁ 'E"“%? e

1:::;,?)»ala::.hmd.<1 Crafn
Midnapor

2
i A FRa L
ahy at at. KR’E 1o gv: 1
0 r?l'o rm you 1hal 1h s Bodﬁi é‘]eb%‘vb nnté*he ‘ggﬁnl 2 ?%}:sﬂ (ﬁ%&) from the enwronmanml pmm
“’é‘rfd spaaial corit Hons dnnexpd

* (5458 tonnes / month).

:age and lrade eliluent to be dnscharged from your faclory shall salisty the rerm'ssnbln

The qualily of sew
vironment (Protection)

fimils as pr oscnbed inlS:2490 (P1. ol 1974: and/or ils subsaquent amendment and En
Rules 1986;

Suitable maasures 10 Ireal your eifluent shall be adopled by you in order to recuce the pallutional 1aad so

-that the quality of ihe effluent saliqflas the slandards mnn!mned abeve;

“You shall have lo 2pply lo'this BoarJ for its consenl to operu(e and discharge of sewage and irade ellivent -
according to the pravisions of the waler (Prevention & Cantrol of Pollution) Act, 1974, No sewage or \rade

al'luenl shall be (lu;tnalgcd by you mlhoulpr'or cunsenlol {his Board;
All emiszion from your ractory shall ccnlorm (o the s\andarc& as lax" down by this Boa'd

Nn amission shali ba pernmwd m(houz prmr approval of th's Board and ycu shall npph {0 this Board {orits -
consent la operaie and al nosp'1°rl" emws: an as par provision of the An (Pn...enl.un & Ceniret Pallulicn)

AL! 1 9u1

fl.:e:- chm,ncy-:. cmt:o. equpmmt, etc. shall be censtivcledirecensiiuciey/

rected /re-erected witlic ..tpuo' "‘4"!"0 al.of this Boaid.
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7. You shall compiy with
0] Water (Prevention and Control of Pollution) Cosn Act, 1077, llpplimllllt
iy Warar (Prevention and Contiol of Pollition ) Cess Act, 1974, Il applicablo.
.;_ (i) Erviconmont (Protection) Act, 1086
5 (iv}  Envienmont {Prolection) Rules, 1086
3 (v)  Hazardous Wasles (Managament and iHandling) Rufos, (480 and Amanded Ptulos, 2000
(vi)  Manulacture, Storngo and Imporl of Hazardous Chemicals Mulos, 1900 and Amnnded Hules, 2080
Manulactuie, Usa, Impart and Storaga and Hazardous flero Qrganisimg, Genolically Coginaerad Orgamisng
or Cell Rutes, 1989
{vill)  The Mubhe Liabifity Insycansi Act, 1001 and Amended Act, 1092
ix)  The Poblic Liabibly tnsurance Rules, 1991 and Amuondud fulpes 1993
{x) Biomedical Wastaes (Management & Handling) Rules, 1998 and Amended Rules 2000 il applicabls,
- (xi)  Reeyeled Plastws Manufaclure and Usago Rylas 1994, il applicable and
3 (i) Ozone Depleting Substances (Regulalion & Contral) Nules, 2000, il applicable:

Vi)

L el e,

"B You wall have to avbide by any olher stipulations as may be prescribed by any authority/lacal budies/Government
H X Departments ele. '

Lr s

SPECIAL CONDITION ¢

‘Gross Capital Invesement op land, building, plant znad
machinery = 5,460 crores,

See Annexure,

1 z Any violation ol {he aforesaid condilions shall eniail cancellation of this Consent 1o Establish (NOG)

Yours l1i|hfully,/-—-'—~——->
./ l, e T
,L Mem er Secrefary,
- West Bengal Poliution Control Board

Memo No, . 2”"111/2004 ‘ - ST T D

Copy lenwalded for informaliort {Q : .
1.  Chiel lns%e\fql:ol Factories, Gavarnmenl of Wes| Bengal, N. S, Bulilding, Kolkala-700 001

dustries/Ditector of Coltage & Small Scale Industries, Governmenl ol West Bengal, N. §. Building,
1

2, Direclor o
Koelrala-700

ngal Poliution Control Board.

3. - Guard file, West : i
4. Environmental Engineer, lUAlpur R.O. lrlowrah R. OIHoogth ,O./B.Fl.o.iD.Fl.D.fHaldia R.O./S.R.0J7 Asansol ¢
- : Sub-R.O.MBPC Board ) -
; *  Himalaya Bhawan Vill, Panpur S'mad Khudiram Sarani Bhabani Bhawan
" Delhl Road, Dankuni Kalyanl Expressway City Ceuntre, Durgapur-16 2nd Floor, Alipur
Digt. Hooghly Q. Ndrayanpur  * Disl. Burdwan Kalkala-700 027
Di&1 24 Pgs. (N) ra : )
Parivesh Bhawan Block-03 at 40 Paribahan Nagar 10, Camac Street
i0A, LA-Block, Sector-Ill Flats Coniplox Iatigaia, Siliguri 2nd Floar
Salt Lzke City, Adjacent 10 ryambada  Dist-Darjeeling . Kolkata- 700 017
" Kolkata-700 098 Housing Estate .

0. : Khanjanehak;
P.S. Durgachak
Haltlia-721802
Dist ; Purba Medinipu

Asansal Sub-Regional Qlfice
’ ‘Ghanty Mansion (2nd Flaor)
;A ey Aok g £ 60, G. 7. Road o
[ IS . . e AT = Asansol-713 301 -

o : rv’lelnher Socle(mv
“Vdﬁ! Ben‘,:{flollullon CGonirol B'..'Ethl
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Annexure 10 NOC S1. No. NO 288006
Special Conditions issned 1o M/s, Ramsarup Lohh Udyog 1.td

A) Emission sources :-

1) D.G. Set (1000 KVA) Two nos.

2) Blast furnace (330m° %) -One No and BF stove

3) LClectric Arc Furnace (30 T) - One No

4) Ladlc furnace (50 1) -One No

5) Raw Material Preparation area or DRI Kiln, Blast Furnace, EAF

6) Product housce area, ’roduct scparaiion arca

7) Cooler discharge area

$) Rotary kiln — One ro., Capacity (300 TPD)

9) a) Waste Heat Recovery Boiler (1 no Capacity 54 “TPLL (fuel waste gases from Rotary Kiln
and {b) Blast Furnace Gas fired Boiler (1 no) ~ for 20MW Caplive Power Plant

10) AFBC Boiler (1no) (Dolochar is to be used as fucl)

Stacks and Emission Control Devices ~
i. for generators, @ common-stack of height 13m from G.l.. to be provided with acoustic

enclosures / acoustic reatiment of the D.G. room with residential silencer,
for Blast Fumace -and BF stove S0m from G.L. to be provided with dust cqtv.lmr aud

ii.
ventury scrubber
iii. for Elechic Are Furnace & Ladle Furnace 50 m from G.L. to be provided with Bag Filter
iv. for Billet Casting arca 32m from G.L. to be provided with suitable fume extraction system
v. for Raw Material Preparation area, stack of height 45 m from G.L. 10 be plowdcd wnh Dry
I'og Dust Suppression System and Bag Filter :
vi. _ for Cooler discharge urea stack of height 45 m from G.L. ta be provided with Bag Filter
vii. for Product house arca and Producet separation arca of rotary kiln, stuck of height 45 m from
G.L. to be provided with Bag I'ilter.
viii. for Rotary Kiln 43 m from G.L. to be provided with Dust Sertling Chamber, Post combvsllon

chamber & Electiostatic Precipitator (ESP). I‘.’al”s are to be equipped with adequate numbers

of ficlds and ESP should ensurc 100 m;,/nm
ix. for Product separation area 15 m fiom G.L. to be provided with Bag Filter,
for WHR Boilers (34 TPH) and AFBC Boiler - 55 m chimney from G.L. 1o be provided with

N.
Dust Scttling Chamber, Post combustion chamber, hkc(ro:.lallu Precipitator (ESP) with
[.0.Fan, o

xi. for Blast Furnace Gas fircd Boiler (35 TPH) - 55 m chimney from G.L

All stacks lo have sampling port, platform and ladder as per the Emission Regulation Part 111 of
CPCB.

B. Effluent:-

1) Cooling waler 1o be recycled aller settling.
2) Process effluent (boiler blow dawn ete)to be recycled after reatment.
) ‘I'he wastewater froin ventury scrubber should be treated by clarifloceulation

4) Domestic efMucent —To be reused afler treatiment,

[

. Solid Waste:- -

Granulafed Slag from Llcctru, Arc TFurnace to be sold off. Dust from Gus Cle.dnmg phnl &
scrap 1o be reused. Dust & Scale from steel melting shop to be kept in a désignated arca ‘in the -
plant. Dolochar to be used as fuel for firing the AFBC Boiler.

ii. Steel \/leluna Shop(SMS) slag and Blast Furpace slag to be utilised as per the sahu_lul(,
mentioned in the Charter an Corporate Rcsponsnblllly for Environmental Protection(CREP).The
SMS slag and Blast Fumnace slag to be used in landfill at low lying areas and sold to cement planls

rcspc‘.twcl)

P P T N KL PP PR T
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5 contd. from pp. |
Annexure 1o NOC S No, NO 28866

. Special Conditions issued Lo ‘Mls. Rumsarnp Lohh Udyoy Ll!d

. General -

1. Nuise Contvol -~ Ambient noise level & DG Set noise level not (0 exeeed the permissible
limit.

2. The standards / guidelines for control of noise from siationary  Diesel generator sels
preseribed under notification of Ministry of” Fnvironment & Forest, Gowl. of India.
G.SRAT71(LD), [ 17/52002] and its amendments should be fullowed.

3. Water shall be sourced from the Kharagpur ‘\Iumupul Waler dupply Systen.

4, ESPs should meet a standimrd of 100 mp/om’.

3. The vnit must comply with the provisions of Hazardous Wastes (Management & Jandling)
Rules, 1989 & amendments made therealier

6. No additiona] machineries/fequipments can be installed without prior penmission Irow (his
Board. ‘

7. The unit should not start operation without obtaining " Consent-to-Operale” from this Board.
lnstalluthn of pollution (_onhol dcvlceq shall be wmpldt.d Lefore opplying for ¢ mnscm 10
operate™,

8. The unit should submit copy of*service umlmc[ for aperation and mamu.n.uu.(. of pollution
control devices.

9, The unit should not start pmducllon without inslaliation of dcdu.:led cnergy meler for

! emission control cquipment.

The unit should not starl production without conumnissioning inter- lm.k system between

emission control equipments and rotary Kilns.

11. Effluent generated to reused/recycled within the plant itself.

12, Good house- Leepm" to be maintained.

13. Arrangements for rain sater harvesting should be (Ionc as pmposcd

14. A proper siorm water drainage systém should be developed.

15. Waste heat recovered [fom the flue gas of votary kiln & Blast fumace (o be usad in hmlcrs tox
aeneralion of electricity.

16. Noncoking coal of low ash percentage (apprommms.h 27.5%) is to be used for DRI unit

17. Tree planting — af Jeast 40% of the area 1o be covered by greeneries.

18. Proper steps are (0 be faken so thal the flora. and fauna arc not affected during the
construction phase, . .

19, The industry shall ensure compliance of thc Charter on Corporate - Responsibility for

Environmenta) Protection

20, 'This NOC is valid up 10 31.07,2010 for completion of the integrated steel plant.

21. This NOC is issued witl the provision that the unit shall not undertake any construction work
without obtajning envuunmcnlal clcar'mue from the Ministry of Enviromment & Foreats.
Gavt. of India, :

. 22, Environmerital clearance fiom the Ministry of Environment & Forests, Govt. uf India has 1o

SRt piin AT be obtained as per-public hearing conducted on 10.03.2006.

R : ’ 3. State Government ¢leatance to be obtained from Environment Department for captive puwcr

—
=

_ plun(. ‘ _ . — Fiti
. ST I l@w{ -2

. : ; Memb I Secretary ' :

WLbl BLIIg’ll Pollution C‘onlrul B'.,ard '

2 lemA s TGS LN ey Ay ST



(~
Ammergwr € - 3 ~aYy-
HE: NI‘"WAL (Red t‘}z!lc:gm'y)
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WESTBENGAL POLI, U” ONCONTROL BOARD

oribesh Blhawan ', A
Bldg. Nooow 108, Block-tA, Sectonr 11, ‘
Salr Like iy Kolketa 700 (198
Clonsen Lener Number ; CQ3.3460.1
\
Menio Namber : 4/ 43‘ 11./.'?.”.9" o Doic '2,9\ X 08
Renewal o Consent to (peraie il Summ 1 00l llu Witer (Prevendium and (,unlm)m Follution) Aeo, 1974, and
Seietion 1/ ol Ilv..\u (I' o\'vnﬂun:md( fnteol of l'rnﬂumm)/hi 1941,
The W Hueal t’nlhumn( Nnitol Hn.ml theeinaficr reforyed o as "Suib: bpiid” | ander the provision, of Becton
A3 826 ot the Water 1P vention and Coaent of Polturdiin) Act, 19724 asamended and Secton 21 of e A (Pgevention and
Controd af Poliniton) Avn, JOST as amended, and Roles and Orders made thesennder leseby graiis renevial of cunsens 1o
Nijs L RAHISARUP LUHH KRS, LLNI”' ety e T B Bt e b
Uw!mm, )M its umhm.ued w . Ra@at. Reliiaiungle.
Ping 74_?.;301_ ,
r»m. ‘lnm as
I{:-r
Ireach, of the cancliticins i,
consent .xhalf an(lu the npplu.m
- This cons ,176.,1_1\&1 on’of cold pigijron - 18360 MT, /month
grdnula.tea /month -and. g Br — 7.5 M ueing

1tg1fﬁ¢rm$»skrictly;

A h 1 (‘il h;dul! ol the Stne Bad
Saied g’/ f\B‘ (\J_ {) C’
(Megber Serretty/G hggcu +£3~'n.ﬁv EngrsAsst. v, Brigr.)
HIEF LNY
.8, POLLYIIORN (‘nm;u s ROAKD

KOLKAYA-T00 038
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£, Tl tlppmmu shall o mumn u ~.¢:p.u Al rf‘}_.Mu bl)l)\\'lm, Lonwmpunn nf'du.m:wlsmm in patiutian eoulrol sysiems.

i %)
)

Ths 1WJH rint st cht e ‘.\mpk\ ol Navarlous wastesfisachates: .nmlysul al'icast once in
from the laboratory recognised of ‘the West Bengal Pofluation Control Beard aud ensire that 1thay « unl:urn Ts! ihc

Tt wapeelated, 'ius.l repotis shallbe sent 1o the Board.

26, The Applicen? shall provide sdequate and sufe I’:ci;!i‘ly for collection of air, wasiewater and solid siste saples by
e State Benaid s stall as v cll Q% -\iuff' 130(!"1 . authorised agencies.

27, The Applicear shal) mhmu tothe. State Do rml by \hc 30h Septembei-Gf eveey year the Enviroomental Statenint
Report Tor the financial year rndmy Alst March of the current year ifi the. p"(,SLHde Lorn (Fonm-V) as reghied
under the pravisions of vule 14 ofthe Enviranment (Protection) (Second Amendmand] Rules, 1992.

2K, TheApplicans shall allgw the. ()lnurs ol the Stuse B 'iln enler info the applic ml‘:«'fn’emi“-'-‘s at any feasonible
L Lo mspc NEUT pul!umvn v nmrnl .wsle'm\ s wcll 'ls mommnni:and met ‘.mu)g devicesin conneslicnwith pru»nuon
e cantrol of polluiion. ' '

29..  The Applican shall nmmmlm thxpwgwgﬁpnjguﬁhh{mm,g ;mzimﬁes 'hif,i'g.shz{ll' e magle available to Officers
&employces uf the Sinte 3"1"9‘ E‘EP"H&W ‘i \ﬁnthn'\frj\ gdovrn ?%Qdércmon or dliservation as is deemed -

n‘Hnrﬁbm nme Y, _»’ o

necessary-tduring the mapenu

.-;M’“‘&“%@

Al Tlu. Apphmur sh.\]l mam’ﬁi fiiale_ny be -T‘q\mhﬁa
i itandio

32, The Applicane shall have 10 l*u,‘cg,.dgé,lsll'ﬂl' 105 5 i vidler, If any, with Central Ground Water
Authority. . S *ff;\_. ; . :

‘ g _ .
The Applicapt shall intimare to the State B(mi‘li lfir?\cdm @lyoluny eeyrrence of apprehension of oecurrence of

‘discharge of any poisonous; paRious or pollulunls inexeess ol qmlm us well us quanlity 45, m(.nlloucd earlier o uny
reseiving svater bad y/xec;wm;, system or 1o '\uno':phc:rn. owmg 1. mudcm or; ofher. untorcxucu inzident / event
Jincluding natural disagter. The Applizant shall () take all steps: udcqu.m, m nn'vunz such accuicnml lischarge 1
% ‘release of poisonuls, noxmus pr pollitants and o lmit it «.nnchueum 10 pus()ns and (he-énvivonment. Cii)
a
‘ﬁ

%)
™

(,wldu m lhe pu .\cms \vm ng on b site with the mformmun, training and ¢ equn pmun icluding sntidoles.ne
e, lh ncc'dcm'll mlcasc uf pmaonous TONTOUS OF [mllulanl'i 1othe- ani'unm-:.m.

_-form roa Tengwal ul Lh" conaenl al

e Apph{ aur shudl nol nnku uny uliersmlmn/modnﬁLu[lon/c.xpnnﬁnou in lhc cxmmg m.muf.u.urmg pmr.esc ‘md‘
‘E'ZS equipmient as well us the ponnuon cnn!wi system wmmmp ar xpprova! of: -‘Bnard ’

_conm Bc:-ud'

36, The Applicant shafl Lomply wnt}l ‘llu. condlllom as laid do ot in lhe ‘anu witure, Hmr.u_ ind [niprort of Huzardous.

Chemicals Rules, i989-und: H.u:.ndons Wiistes: (Mmmgumcul & HAmdhm.) Ruiles, 1989.

Additiona} Conditions  T'his consent. to gperata is valit‘i for the operation of Lhe
Blast Furnace’ enly. (
- L Can

-ISr bnv I*ﬂgx il—m& EngetsstBuwbnge)

Memhef ée\':reiw ylClitefE En

&, 1?3“ Er*zlneer(' Planniag)-

fessuiy
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e €y . Tn . . . . N g 0
ouditivns  The conditions of e Eirlier Consent T heen snodifiod s omentioned beloe

[ e ’ '
Lo Ty v ndee bl obs e e th $v|Hu\“,. (el o W patlen

)‘.p\ wl llwl thi mm\ !,(-;‘ ‘r.' I -,T(—I,‘ T -m.‘l::-l-;:—‘h lml l)n.mw- p T ,.
“Cole 1TRDT 206on / morjhy - ::-_-.-..:.4_,___4“‘
—f v P T i pa, | =
POt e — A:.-: b mod :-: -n,b-c-—_-:'-:.-—.:_._,_._.. ) (" e TN .

) 1Y [UR LC AT et e - P G IS T
W Dably Water come llt\||1lu\n |.\. the fullowing prposes should ot eseecd : 0.6 per the conditlong ok :)L,(J ).;5
er -1 % “" v

indii '-'“”'"l“. \|‘l M Im. n Dyonnexing puipisy: Processing whereby water | Processing wherehy MOLF
mine s aad Goles feed wate peas pollutes! and the witter relx poliuted and et
Quater wed for pasdenmn shewdd pothitants we cigly the pollimante e ol
bit izt "_'i"_f_{l_"_'_'_'“-‘ baleyony af naey hiodegiadable casly biadegnndalie

v - ‘ - U ]

U3 Dadly descharge ol sliall notexced . The unit should malntsin “Zero discharge’

Badusaial Lisgaid ebtiueni Dysacatis Lil[uid el T Muied (industiizl & domestin)
bggresad effluent
| N of aunfally e .
NI 3\ p Fio sy ram =
l\)‘bnﬂlul‘? : i . kL - *H"‘““‘"""‘*‘“-«»—“}‘I.i Y.
Place ni disclaree : oo ——

G4 'I'I:c‘ Applicear shall maintain the auality of Tiguid éffhuents'sa thatit should conform to the Stanidared G fiual efilen
ax meeutioned

Quilet | Nainris of et ' . o Feeguénoy:
No. | oifhiens — . — _ of effieent.
. plb ) 8D oah 1SS {0&G 3 suinphng |
e il aoed ol ] qoed ] tmed | ot e sl -
o) ] oas) kg | max) e foanisd |k T D -
1] Se

(5. The Applicesrithall maintain the, yuality of the ghicuis emifsions to mnlm wthe, quality of the Final gaseous
emission 1 ihe Steeendepd s viven l)uluw H

Seaeke | Stk heini [ Stick ni}axt‘iwegi i(-_' Malome ] Veloeity JOWMICEMIMions of parimelers bal o exeeed Breguency

Ny f2005 nL;L. ource ankcanimi] Min*/he| of gis : R - g Tt
(o) ] Eystem, Wany)” | emission SPM RGN o : samp)m_'__r-.
[ . . s {mives) (gﬂl\'m")‘i R OETAR) .
~ 3 f [= o3 b o - [ it
5] 50 K H.L;ugt.. Lu#nacc [4)! 10,(35_3;1 i R PR ERR o A
s2 | 553 |BE gug £ired boillerw3aTpn . 1su| 1% | ‘y:earjv
53 18 ¥ [DG set 100D XValDi nol) 150 1% ‘

00, The Applican almll m.unuun e L,cncwnml .md m:.unmnl l\h‘ persal ot T lm/.u-‘jl.'ms sOlid whste us-speeiticnd

below: Same as eax'l.i&r c:onscnt‘

Iy]x uf\.\'.hh, Qu.mmv BN Trealment .~ | Dhisposa .

R L, b

07, The A pp!h e st apply forse m.w'll al consent to Searc-Baard in 15;’:.%_'1'] bedd Torin 66 (sinty) duys before expiry of
the Conseny, ‘ :

Few am ™ \ "1'5} R St lh..nr! i

DL
Q Tu SLAL By Fik

BT T W.B. POLL(HI[M. ClLiat Rt LOARD
La ey KOLKATA- 700 498
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Additional conditions issuad to - M /s. Ramswarup Lohh Udyog Ltd.

Annevure to CFQ st MNa. CO33607

E- On-line contineous monitoring system shall be installed in the stacks to m U‘“i!'(”‘)
SPM ds per the condition o EC issued by MolF and KOG of the Baard. The time
frame should be mdicated within 3 manibs.

2%

- Adequate muasures ke provision of dust suppression system consisting of water
sprinkling, suction hooads.tans and bag filters shall be taken to control) fugitive
emission from all the vulneralhle sources, Secandary fugitive emissions frgm all
the sources shall Le controlled within the latest permissible limits fssued by the
Ministry and guidelines / Code of Prectice issued hy the CPCE shall be followed.

. Fugitiee emission shall he regularly monitored and records maintained.

3. Slag yenerated from Blast f_urn_m;@:shall be ¢granutlated and gold to the cement
plants for furthar precessing. : :

. All efforts shall be inade to reuse and re-circulate the water and to maintain “Zero

discharge”.Storm water drain shall be provided within the promises of the
industry so as to avold mixing-with effluent. :

o
noa

5. Ambient zir quality shall be monitored through ambient air quality monit;m‘in_(] ,
stations and veport to be submittad to the Board on regular basis. Time frame for
installation of automatic ajr quatity monitering stations should be informed to this
Board within 3 months. o ' ' -

6. Albother conditions as impesed by the MeEF through their Bnvironmental
Clearancs vide No. 410 17229/2006-1A (1) dated 03,10.2006 slmlﬂd he followed.

" Chisf Enginser-l

Dr. Tapas Kr, Gugta
CRISF ENGINEER .
W\B, POLLUTION CONTROL SGARD .
KOLKATA-700 448"



WE ES TBENGAL POLLUTION CONTROL BOARD

‘Caribesh Bhawan’, i
Bldg. Na. - 10A, Block-LA, Sector-111,
Salt Lake City, Kolkata-700 098

- Consent Letter Number ; . 045380
Memo Number:,,... ‘H B2 T J‘J,jzooe

Consent to Operate
under

Section 25 & 26 of the Waler (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981,

The West Bengal Pollution Conlrol Board (hereinafter referred to as State Board) under the provisions of
Section 25 & 26 of the Water (Prevention and Con(rol of Polluhon) Act, 1974, as amended and Section 21 of the Air

SRR kT L K O

(Prevention and Control of Pollution) Act, 1981, as amenaed, and lules and Orders made thereunder, hereby grants its

consent to ;
i

.M/s RAMSARUP LOHH !

e Roy Road, Hastings

sesdannsannen sterene

: | L-nmcelﬂe'ld/Offlcchlly Office)

PP BaIaae OIS a BRI Al T BOIIRe I BN erPetIeaNtINIIrtIneNsIrNNIsRlioetInisnIiaaty

for a period from...

to operate the industrial unit and to discharge hqmd effluent and to emit gascous effluent from the plemuseslland of the

> industrial unit, in accordance with the conditions as mealioned in the Annexure to this consent leter provided on any day at

/ any instance the q'uantity and quality of liquid discharge and gaseous emission shall not exceed the permissible limit as
specified in the Table I & I1 of this consent letter and in the Environmental (Protection) Act, 1986.

Al
A

Breach of the-conditions and‘/ or failure to comply with the directions as set out in the Annexure shall render the
applicant liable for prosecution under the provisians of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollutlon) Act, 1981

Py 3

- The State Board reserve the right to lcvoke. withdraw- or make any reasonable variation / changcl ulte: the
conditions of this consentlcueirgwmg one month’s notice to the applicant. ) ‘t i .

8 -?»2.'1\57 MoNEEL ¥ ~ . For and on behalf of the State Board

romteot “-H; .
mtlf.a.u) ey ' \k
el & Sacmrdd i » \eo\

5. Yol o
w,s.‘?f e * (Member %cnchry/Chncf Engr/Sr. Env. EngDr fEnv. EnorJAslenv Euc-r)

ITp AP U e - Untiny,,



Consent Letter NoisCO4. .

02 of 06 - Qg__
ANNEXURIE

Consent to ..M/ 8. RAMSARUR.. L OHH, URY.QG. LIMETER. .. T .
forits unit at .. Sxdstdng premises, Ig00.:1:alchan,r}g,J,.9,. P‘au.xkharagpur(L) ,. uﬂ.st.z
Pa.sch.i.m Mcx.‘linipur, PJ nul 2 LdOJ

el e ............,'.A.......n..................................u....,......r.-..,..,,

Condlitions ¢ .

A

I
Ol This Consent is valid tor the manufacture of -~
Sl. No. Name of major products and by-products Quantity manufactured per month
ot Direct reduced dron 12500 TPM
02 Dolochar o 3960 TPH
03 Electrical power through 12995 MW
w WHRB connected with the rotaxry
5 Kiln. . OISR e
05

02.

-3t} i

03. gzo discharge! R <

0. B e shcommrger

05, Daily discharge of mixed(lndustrial&domeslic)liquidefﬂucnlshflllnotcxceed NV'A" TR 4 I

06. TheApphcam shal) dlscharge hqund effluent to.. N“’QA‘"‘ (p]nce.of discharge)
through ..o MRS ssseeisrcnne TOS. oulle(slonlfulls.

07. Tobring into any altered or new cutlet/outfall or to change the place of discharge, the Applicant shall have o inform
the Board and obtain prior permission of the Board in this effect.

08. The Applicant shall previde comprehensive facility for treatment of industrial liquid vaste and domestic liquid
waste (sewage, sullage and liquid effluent generated from canteen), and operate and maintain the same continnously
so that the qualily of final effluent conforms to the Standard as given in Table-1 in page 03.

W\\AW @»\QQ‘

(Member Sccretary/Chief Engr/Sr Env. Engl?ﬁnv Engr/Asst.Env.Engr.)

i, Mev @ #lawrf Plan”m’
Continued........



+ aaBent. Letter No,:C045580

~3
O Page 03 ol 0o

17

Consentt0...}4/.8 RAMSARUR LOHH UDYQS me‘moo,

rOl “S unlt al LU EBUNIEON R e enabaeutaatvaRtITaNary P T LT T LTI Y Y AT L LL RN EEE N AL L]
D-‘L St' zPaschim Mecu.nipur, ping 721301

P -
‘ [ET TP TTT O PP PPTITTPREYPET I [LPTTTTTTTISYRL TP T TR T L Ly Fretanstresaenrereie sesersrrantaranasaee

..........................................................

Table-I o
Outlet | Nature of | Parameters Standard Frequency
No, effluent : ‘ of effluent
. ’ sampling
pH Between: 55«9 40
Total Suspended Solids Nottoexceed: 100 mg/l.
Biochemical Oxygen Demand (3day at 27°C) Nottoenceed : =  mg/l. [ Annually
Chenrical Oxygen Demand Noltoexceed: 250 mg/l
Qil & Grease Not toexceed 10 mg/L
X R ‘-—u_g_r-m
VViES T B \l ( ] H L_

09.

10. Daily water consumption for the followmg purposes should not exceed -

¢ Industiial cooling, spraying in mine pits and boiler feed water = ... 2000 KL
(Water used for gardening.should be included in this calegory of use)
e Domestic purpose ' R — O | S (o
) Proccssmg wherehy water gets polluted and the poliuumts %
‘are casily biodegradable - — N‘:A' ....... KL
e Processing-whereby waler gets polluted and the pollutonts =
are nnt easily biodegrad'lblc , ' I nesseeneedesenes N ;'A' ...... KL

The Applicant shal] d:gulnrly submiit to the Board the Retumns of Water Consumpuon in the prescribed form and
pay the Cess as specified under Section 3 of the said Acl.

W
(Member Secretary/Chief Engr./Sr. Env. Enge/Env. Engr./Asst.Env.Engr.)
51‘ lg-u Bt e s ""““_l‘ :-_i o :
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. Consont Lettor No% 'COA
Cage B4 ol '

’

Consent 1o, }/ 8 RAMSARUP Y0111 URYOG LIMITID,

S T O R T P T P PP R P PP
' et resinan

forits unitat ., 0\,,L,p_lmm1|_1nwn,;‘;mu.,,J;‘,.”Q.‘l'Bﬂ.‘&hm.unu;uu. .'B"':K)m,mgpur.. (L)o PO B:)
raschim Medinipur, PJm 721301 : -

R T T £ PO O R T Y R R e R P Y Y TR NP IR IR I LI

Cesavesienitnnirann s
.

L. The Applicant \h'ﬂl install suitablo devics for mmmulnp the volume of water consumed for different purposes as
nentioned above giving coriect result ta the sutisfaction of the State Board.

L3 Allthe stacks mnnpch-d (o various sources of cmissions must be designated by numbers such ag $-1, $-2, 8-3, elc.,
and this must be painted/displayed to facilitate identification,

13, The Applicant shall install comprehensive control system consisting of polintion control equipment as is warranted
with reference to generation of air cinissions and operate and maintain the same mntmuously 20 as to achieve the
level of pollutants to the Standard as given in Table-IT below.

Table-1Y
Stack{ Stack | Stackattached Yolume Velocity Conccutratlons of pararmelers not to exceed .| Frequency
No. | helght | to (sources and Nno/r of pos of emission
from [ control system, .| cnussion : sampling
Gl, ifany): ‘ SPM co
(in mts.) (mg/Nm‘) (%w‘v)
Rotary Kily “'ﬁif, n ST - Thrice
S-1|55m WHRBe~54 TP} ﬁ dranf INJ (=
ESP_as ARG el S e el e peesl ocrs st ScEwsteszn s in a
cooler 3 AR -!.*-v-.‘;"-a{'-.'s..\..--\ . ¢z asiier! ..u i dg L At Y K TRV ear_:
s-2 | 45m hcuse, raw|materigl.pogpa- . ST i g ¥ °
mmnmﬁﬁ, vhermieaiehenest® L |
S bunke & ¥owildeod L VLT R oo™
pble SOUH - ._\tﬁaa‘t.ih‘pttx. | et A &,».{,ﬂ.ﬂ;
L onImoTT NGRS X r‘j“’ ;:”?T o 1 7
2 33 ,.,}q!.,}-,-
S-4 :ontinuou.g_ 3 _ il
locationsd af i Y e
S-5
S-6 N |.
S-7 "
S-8
S-9 )
S-10

T

(Member Secretary/Chief Bugr./Se. Bnv. L‘nngEnv Bngr/Asst Env.Engr.)
sr, May, dngtmeery Plapmuy,

Continued........
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~Snsent Letter No,:C045580 - '3'2'_

Conseat to 21/.5. RAMSARUR . LOHH URYQR. TkMEEED g v e e

for its unit at exz.st:-..nggr emises? P°0 «1Rakhajungle, P.S.;Kharagpur(l)s ...

......................... S e 5 Mhviyrrieesirbmt Py AT CITR P ) B S R T S

Dist{iPaschim Medlnipur, Ping 721301

...............................
weren T R T T P PR L P TR T LR L LR LR R S L T LT T T T e bbbl

The Appiicant shall provide ports in the stack(s) and other necessary permanent facilities such as Jadder, platform,
etc. for monitoring/sampling the air emissions and the same shall-be made available for inspection ard use by the
State Board's staff as well as State Board’s authorised agencies.

1S. "The Apﬂica.-at,sha]l observe the following fuel consutption pattem :—

Sl Ne. Type of fuel Quantity conswned per day Tuel burning opémlion where the fucl is nsed
o1 |CGoal with ¥2650 TPM Rotary Kiln of capacity-500TPD
0z [|bow ash percentage
03 |(approx 27y5%)

04
o .
¥ 16. The Applicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as specified
brlows:.. »
W
Type of waste

Coal fines VES

BRI DR T AT

Disposal

Py

=

sold to outside

17.

g,

18. The Applicant shall at all times maintain B :

contro! of pollution from all sources so as not 1o cause nuisance to surrounding areas/inhabitants and to achieve
compliance with the terms and conditions of the consent.

19. The Applicans shall bring about at least 33% of the available open Jand under the green coverage  plantation.

20. The Applicant shall provide foran alternate electric power source sufficient to operate all pollution control fecilities
installed by l[xéApplicant to maintain compliznce with the terms and conditions of the censent. In absence of such

an.altemate electric power source, lhe A pplicant shall step, reduce or olherwise control production to abide by the
terms and conditions of the Consent regarding pollution level.

21. The Applicant shall install a separate energy meter showing the consumption of engrgy for operation of potlution
- controldevices.

22. The Applicant shall ensure that fugitive emissions from the activity ate controlled so 2s to maintain clean and safe
environment in and around the factory premises. ’

23, ‘The Applicant shall provide drainage system for conveying industiial and domestic liquid waste, Storm-water drain
shall be kept separate from the drainage system meant for industrial and domestic liquid waste.

| TR
(Member Sec rctat_)'l;_ihicf EngrsSr. Env. Engr/Erv. Engr/Ast tEnv.Engr)
) T, 8P, Nagiscers lagawy, * Cortinued........

;
Pt
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24. TheApplicari shall maintain'a sepnrme registc‘r'fhowlng'consump(|on of chemieils used in pollution control systems,

25. The Applicant shall get the snmples of hazardous wastes/leachates analysed at Icnsl once i .. bensbvensesivessisan
from the laboratory recognised of the West Bcngnl Pollution Control Board and ensure that Ihey conform to thc
limits supulaled Test reports shall be sént to Lhe Baard. ‘ 1

26.  The Applicant shall provide adequate and safe facility for collection of air, wastewater and solid waste samples by
the State Boand's staff as well as State Board's authorised apencies.

27.. The Applicant shall submit to the State Board by the 30th Seplember of every year the Environmental Statement
Repott for the-financial year ending 3 1st March of the current year in the prescribed form (Form-V) as required
under the provisions of rule 4 of the Envnronmcnl (Protection) [Second Amendment] Rules. 1992

28. The Applicant shall allow the Officers of the Smle Boa:d to enter info the applicant’s premises at any reasonable
time to inspect the pollation control systems as WS TNOTEON L Thd neasuring devices in connection wnh plevention
& control of pollution.

N

29.  The Applicant shall maintai q,‘_-"_ ki WRLER RN s which.shall be made ayaifable to Officers

& employees of the Siare B egv:egn it d@ tctnon or observation as is deemed
necessary during the mspecu E time N _

30. TheApplicant shall Fathe-Statanles M 130 Aeikts afasiaibegeantity, rate of discharge, place
of discharge of liquid ' S S e

31.

ey, if any, with Central Ground Water

A .
ot ale
e

32. The Applicant shall have to mg]
Authority. '

+

33. The Applicant shall intimale to the State: el iRl ETy-oiny occwrence or apprehension of occurrence of
discharge of any poisonous, noxious or poflutants in excess of qunhly as well as quantity as mentioned eartliertoany ;=
receiving water body/receiving system or to atmosphere owmg to accident or other unforeseen incident / event
including natural disaster. The Applicant shall (1) take all steps adequate to prevent such accidental discharge /
release of poisonous, noxious or pollutants and'to limit their consequences to persons and the environment, (ii)
provide to the persons working on the site with the information, training and equipment including antidotes necessary
Lo ensure their safety and mitiga’tﬁ the accidental release of poisonou's noxious ar pollutants to the environment.

' a4, The Applicant shall make an-application to the Stafe Board in the prescribed form for renewal of the consent at
least 60 (slxty) days before (hc date of éxpiry of this Congent. :

35. The Applicant shall not muke any alternation’modification/expansion in the existing manufacturing process and
equipment as well as the pollution control system without prior approval of the Board. '

36. The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of Hazardom
Chemicals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules, 1989.

Additional Conditions § Please see ammnexure attached,

Wt

(Member Secretary/Chief Bngr/Sr Env: Engr {Env. Engr./Asst.Env. Engr)
vr, By Knglweery Flansing,

iR AL
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Qg\ 5. Ambient air quality shall bs monitored
i)
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Additional conditions issued to : M/s,Ramsaxrup Lohh Udyog Limited.

E.O:Rakhajunglo,P.S:Kharagpur(L)
Dist:Paschim Modinipunplm'nl 301.

1.The unit should strictly abide by the 'Condili()dr‘ls as stipulated in the Environmental Clearance

issued b.y MoEF vide no. J-11011/229/2006-1A 11{1) dated 03.10.2006 and NOC issued by the State
Board vide memo no. 305-2N-111/2004 dtd. 06.06.08.

2 New emission and effluent standards issued by the MoEF for Sponge Iron Industries vide no.
G.S.R.tkltl(E) dated 30" May,2008 have {o be complicd with.

3. Adequate measures shall be taken lo control fugilive emission from all the vulnerable sources.
Secondary fugitive emissions from all the sources shall be controlled within the latest permissible

limits issued by the Ministry and guidelines/Code of Practice issuad by the CPCE shall be followed.

4. All efforts shall be made to reuse and ve-circulate the water and to maintain “Zero discharge”.

Sif:grm water drain shall be provided within the premises of the industry so as Lo avoid mixing with
effluent.

through ambient alr quality monitoring stations and
report to be submitted to the Board on regular basis. On-line stack monitoring results should be
recorded.ang-sénd to the Board on regular basis.

6. Adequate Green belt shall be developed in and around the plant premises.

7. All the recommendations made in the Charter on Corporate Responsibility for Envi

ronment
Protection (CREP) for the Steel plants shall be implemented.
8. The unit must comply with the six points directives issued by the State Board as follows and
compliance report to be submitted to the Board on time to time basis.
-]

Under no circumstances the industry shall store any dust, coal char, ¢oal fines etc. in open
spaces.

e The dust collection system in the ESP should be provided with pneumatic control system
ajong with silo and pug mill.

e The industry must provide
emission.

e Concrete/ paved road must be provided within the factory premises.

o At least two tankers must be provided by the industry for ensuring continuous water

spraying within and outside the factory premises. Contract agreement or documentary
proof to be submitted to WBPCB for the same.

o Good housekeeping shall be maintained and the industry shall develop green buffer zone
along the inside periphery of the factory premises, covering at least 40 % of total area.

'Dry Fog Dust Suppression System' for controlling fugitive

9, Dedicated energy meter must be installed with the emission control equipments .
10. The unit should utilize waste gases in waste heat recovery boiler for power generation,

11. The unit shall develop surface water harvesting structures to harvest the rain water.

. 12.The unit should install AFBC/CFBC boiler to utilize ‘coal char as per the action plan submitted

Untill then coal char should be disposcd off in an environment friendly manuer.

!

¢ N
(D.Sarkar)
Senior Environmental Engineer (Flanning)
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.isom d by the West Bengal Pollution Cantrol Board vide:letter rio 305-2M-111/2004 dated 6"

© Municipality “on 2

Ammerpure — D ~ 35-

No J 1101 1122912006- LA 1)
‘Government of Indin

v S Winistry of aniluhnmnt & Forost
Division
Telfax 2436 0468
Paryavaran Bhavan
- GGO Complex,Lodi Road
’ Wow Delhi-410003
o Date : 3™ October, 2006

Shri Ashish Jhunjhunwala
Managing Diractor

Ramsarup Lohh Udyog Limited
TG, Kiran Shankar Roy Read
Hastings Ghambers, 1 Floar
Kolkata — 760 001 ’

Phone : 033-22137663
Fax No :0233-221376567 ' _
E~maii .rcnnsalup(bcal“ vsnl nehn '

SN])JL-,CL b lnthratpd Steel Plnnt at Industml Estatc. Kh'lragpur, Distrlct P‘tqrhim
Madinjnur, West - Rnnr-ql hay Mg Ramgwaru:\ lnlj:h UAdyag |imitad -

anhr\nmental Clearance rag.

(7}

17,

This has -@ferance 1o your lelter no. RLUL/ENV/OG dated 22r June 2006 alongwith
application, EIAENP and relatad project documents also with CD and subsequent clarifications
furnishad by you vide your lelter dated 10 July 2006, for envirenmental clearance on the above
mwumad project. The Minisiry, of Environment and Forests has examined your application. [t is
noted that the proposal is for 0.3 MTPA Integrated steel plant at Industrial Estale, Kndl'deLH’ in
District Pashehim Medinipur, Wes! Bengal to manufacture 0.291 MTPA Cast Blliets and 31,300
TPA Cold pigs besides co-generation of 20 MW power. Direct Reduced lron (ORI)-Plant-will be

installed 1o produce §0% of iron {lotal), around 0.2 -0.3% carhon. DRI Plant wilt consist of raw

material feed system, ratatory kiln,-fotary cocler, product (DRI) handiing system and waste gas
system. Blast furnace (BFF) of 350 m3.capaclly will be installed to produce 2,28,100.TPA hot
mcml which will be charged to EAF. Part of the hot metal-will be converied to Pig fron i pig
casiing machina. Steel Meiting shop (SMS) for producmg 3,00,000 TPA steel will be: Installed

Electrle Arc furnace (EAF) will act as primary steel making unil and will ba charged using 38%

’ ~ rmmh:d .
DRI, 0% hot metal and 2% plant return scrap, 20 MW ‘captive power plant will L. generated.
from Wa;to Heat pmanatmg ‘from DRI Kiln and, BF. Total !and g¢ quucd for the prolect 10 302 :

Acres. ‘Total cost of lhc pxoject is Rs. 500 Crore, -

Pubhc hearilng meeting was held-on 1o !‘ebn mry ?006' 'Génaeul {o° eblabhsh has: baen

2 Commitment -for supply of 660 md/hr water ‘has heen issued by . Kharagpur
A0 9.06,2005. West Byengal lndustml Developmenl C‘ozpordlmn le. has 1bsLled

possessien cwiiﬂcalc for acquu'mg 302 aozes land

Jurig




ey

4.0

above project under he provisions of EIA Notifi
subsequently subject ta strict compliance of ti

A.

i

rEatTeICIiTough bag filter or Any-other deviceand-Tinally=eniitted-through 2 steck of ==~ =

.
nl

iv)

after treatment n STP-shall be discharged Into natural drainage after ens

'\‘36—

Thea fdtmielirv of B : . o
Fhe Minislry of Envirenment and Forests herehy accords environmental I —

. X ~i 2ale ] 3
calion dated 27" January, 1994 as amended

e following speciflc and general conditions:
SPECIFIC CONDITIONS ¢ -

he ‘gassous emigsions fram various vrocess: units ‘shall conform to the loadhnass
based standards. nolified by ihls Ministry, on 19" May, 1993 and standards prescribed
from time lo time: The state’ Board may speciy more stringent staridards for the relevant
paramelers keeping i view the nalure of the Indusiry and its size and |ocation. Al ng
fime i'h{: emission leve{,sha{l ga-bayond tha presi::ribed;z'si'zi‘cidaws__“(‘jn'f-.liné .a;omimlbur;
monitering system shall be installed In stacks to.monlior- SPM arid interlocking faciines
shall be provided so thal process can be aulomatically stopped in case emission level
axceads the limit IR s

In-plant control measures for checking fuiilive emissions from all lhe vulnerable sources
lika spillage/raw materials/coal handlings &ic. shall be provided.” Further, spasific
mezasures like provision of dust suppression syslem consigting of waler gprinkling,
stiction hoods, Tans and bag filters ete. shall he installed at material transfer points, blast
furnacae stock house and other enclosed raw material handling areas. Centralized de-
dusiing system l.e. colieclion of fugitive emissions threugh suation hood and subseguent

appropriately designed height conforming to the slandards for electric arc furmaces. .
Fugitive emisgions shall e regularly monitorad and recerds maintained.. .

As indigatad in the EIAMEMP report, the compahy shall install Waste :Heat Recovery -
Boilars (WHRB) to recover the waste heat and generate power from the steam praduced
by the WHRB. The.particulats emissions from the WHRB. shall he conlrolled by
installalicn of ESP . as per the CPCB specificalion and particulale emissions shall not
excead 50 mg/Nm?. Further, the company shall install Dry Fog Dust Suppression in ihe
malziial handling area, Dry gas ¢leaning system in rotary kiln, bag filter in DRI kiin, Dust
catcher and ventury fype gas cleaning system fo the BF. Al emission from EAF will be

controlled by providing hood over EAF and Bag -filter {ume exiraction system In taclle
anel billat casting section, - N -

Tolal requiremeﬁi of the water. shall not exceed 660 m/d and shéﬂ, be: met from

Kharagpur ‘fManlcipal Wa‘te’x‘ Supply.. Mo ground water shall be drawn éiﬁmr_-:f?;r

constraction or operation. “Zero’ discharge shall ‘be followed -strictly as propos

reflécted. in the EIAEMP réport; the waste.waler generation from s, various units nd...
ite "bib'iéer recycling and Teuse’shall be ensured. The effluent during {he monsco

be dlschargad after conforining lo the presciibsd standards, Tho domestic wasle water

£

waier within prescribed norms, o
As iindicated in the EIAENIP, Salid wastes are ganerated.in
Seale and dust.

trom Blast.Furnace shall.be granulated andsold to the Cemant pla’nts"l’opq}eﬁ!'T’ile'.ﬂ.'f"-.‘?f)'".
for slag cement. -Scrap: from SM$ and other areas shall be recycled in tlie praposed.

plant to the-extent possible. Dust from ESP of Was_le.héatilmiler"c)fiQ'ai}_tIv.e Power Plant

uring quality of.

: inthe ‘iform-”pf.;s'!ég-;i'§€ra_|é;
“SMS =slag from EAF: shall be tsed in fand fill al-low-lylng ateas. Sleg.
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shall be sold Lo the maximum extent possible and halance
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ghall he dumpard in @

secured land (1 area, Dust from DRI do-dusting and other de-dusling syatora shall be

dumped In a securad land il Tho socurod fand (il for damping of solicl waste shall e 2

per GPGB narnnes.

‘i‘he. a(‘)n'm‘zn\y shall dovelop sarface waler harvesting structures to harsest the raln walcr
Jor ytilization i the fean seasen besidos recharging the ground waler table.

Green belt shall be developed In al lees! 100 acros area (33 %) within and around the
plant pramisas as per the CPGB guidelines in consullation with DFO.

Oceupalional Health Surveillanco of the workers shall be done on a regular basis and
records maintained as per the F actories Acl. )

The project authoritiss shall .onsure the

the CREP for the Iron & steel plant.

GENERAL CONDITIO

The project authorities must strictly adhers to the stipulations m

Stale Gavernment.

No furller expansion or medificatlo
approval of the Minfstry of Envirenment and Fore

’.

At least four:amblent air -qua |
well as where maximum ground level concen
onsullation with the WBFCB. Data on ‘ambient air quality

downward direction-as

and NOy are anticipated in ¢

and stack emission sh

Office at Bhubaneshwar and {he WBPCB/C

Indusirial waste waler sffall be properly collected,
der GSR 422 (E) daled 19
rm time 1o time. The lreate

standards preseribed’ un

1993 or as amended
plantation purpese.

The overall noise levels in and around the
standards (85 dBA) by p
silencers, enclosures ete. on all
aiould conform 0 the gtandar

fo

NE:

T

et g e e s

ns in the plant should be-carried out without prior

sis.

ould ba regularly submitted to this Ministry including

(ctaytime) anzl 70 dBA (nighttime).

The jarbjé_ci,‘;:rbpohcn‘t_

ahall also comply wilh,
and saleguards recommended In Ahe EIA 7 EMP ‘
undaiake - soclo-economle - development activities in the -surfouncling
c@r‘nmuni‘ty._d‘éve,l_op'mb;nt progranimes, .
and health caraele; - 0w T

roviding noise col

ds prescribad under

educatlo

ol meastires Inc

PCB once In six months.

nal ‘programmes, drinking

Compliance of the recemmendations made in

ade by the West Bengal

lity-monltoring stations . should "be ‘gstablished in the
tration of SPM, SO,

its Regional

trealed so as to conform to the
" May, 1993 and 31% December,

d v&a;ke’water shall bs utllized for

plant-arsa shall be kept well within the
lucling. acoustic hoods,
sources of noise gsneration. “The ambient noise levals
EPA Rules, 198¢ vi "757dBA

villages like
water supply

all the environmental protection measures . .
report,“Futther, the company- must



70, The above conditions vl bet enf
.(Prevention & Control of Poliution) Act, 1 , i :
Act, 1996, Hazardous Wastes (fAanagement and Handiing),
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wlln
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vil,  The project autharitios will provide re '
, =k € atitlos wWill, s requlsite funcds both recurring anc
m’nplemsnt tho conditions slipulated by the Ministry of Envh'onmantv’anjdn;ggy:i?f],;t]g\,;ﬂ
ns ilTGl\.Jl'cilO'bOVCrnn‘lenl along with the: Implernsntation schedulé- for ali l-h;:uc:m(ﬁuo,:,‘-
mb: wdpe s o e A . PPN ) ) d =} 5 b
stipulated herein, The funds so provided should not be diverled for any other purpose.

viil. *The Reglonal Office of thvlsl.Minislly al Bhubaneshwar /CPCEBWBP i itor the -
Tl ‘ ; ! : aneshwe ] GB will monitor the -
\-,.x.?pul'ated pongllhons. /—_\ six. montily compliance feport and the rmoniiored data alonz

with statistical interprelation shall be submitied to them regularly. R

The Project Proponent shall inform the public that the p’ro}éct'has keen accorded
anvirenmantal clearance by the Ministry and copies of the clearance lelier are available

X

jirtd 2l the WOPCB/Commillee and may also be seen’ at Website of the Ministry of

Ervironment and Foreste at hitp/enviornicin. Thls should be advertised within seven
days from the date of issue of {hi clsarance letler, at least in two local newspapers that
are widely clrcutated in the region of which one shall be in the vernacular I:angu'age of
'.h,L;‘: lqcaliiy concarmed and @ copy of the same should be forwarded to the Regicnal
oifice. : '

- ... -Project authorities should inform {he Regional Office as well a5 the Ministry, Ine date of
financial closure and final approval'b’f'tﬁé‘"p?bjecl’by'\'h'e‘cbns:ks‘rn’c-‘;-:i authoritiss-and-ihe=——"=-"="=""
date of conmmencing the land development worl.
. .
5.0 The Ministry may revoke or su
abova conditions is not safisfactory.

spend the 'clea'rahce'.,'i[ imﬁleﬁwntati‘on of any of the

6.0, The Minisity reserves the right to slipltate additional conditians-{f found nesessary. The.

Coimpany in a lime bound manner vill implement these conditions.

orced, inter-alia under _the' provisions of the Waler
74, s Alr (Prevention & Ceniral of Pollution) Act,

1981, the Environment (Protection) 5 | :
Jules, 2003 and the Public (_In's_urance,) Liability Act, 1991 along with Ateir amendments @nd
ruies — iy L ;- - .

R i e s

I

SRl BB ’
: (sanchita Jindal)
~ . Additional Direcfor.

Copy to:- : oty S aEsd sl : st )

1. The Chairman,. Central Poliution” Control Beard, Parivesh Bhé’vap, GBD-curm:Office
Complex, East Ar}un,l'\lagar,“pe'lhi-110032. . ‘ Ly i el

5 “The Chaliman, Wes! ‘Bengal- Pollution Control B
Ssolor-lll, Salt Lake, Caloutta: 700091, . s TR

3, The Chici - Conservator of Foresls, Regional Office (EZ),Ministry. of - Environment and -
Foresls A-3 Chandrashekharpur, Bhubaneshiwar - 751 023 N _

4, The Secrelary, state Department of Environment, Govt. of West Bangal, Kolkata.

oard, _Paﬁva_:s h "I_3:i1:iwan, 10A Bchk-ui
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JE(OGH), Minishry of E.fnv'li'on_mcnt'ahd Forests, Paryavaran Bhavan, CGO Compley, Hev

-~ Deihi. :

Monitoring Gell, Ministry of Envirenment and Foreslia Paryavaran Bhavan, GGO Cornplex,
Maw Delhi. ’
Guard File, ! -
danitaring Fila. it ’ (c ~Nond
SR . SN T ._3'1]‘37""\f,.<~

P

Record File. )i
o (Sanchita Jindal)
Y N T . Additional Director
‘ X & : .
: X
S .
@ i o
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F. W, bA-Z- 0201 LEGSI02N-IA0 M)
Government of Tnddis
Minlstry of Environment, Forest anil Climate Change
(I.A. Division)
Indira Paryavaran Ilhavan
Jor Dagl Road, Aligan]
New Delhi-110 003
E-mail: bhardwal.adirajud@govin

Dated: 23 Aupust, 2023

Show-Cause Notice and Directlons under Section 5 of Environment [Protectinn)

Act, 1986 for illegal construction by "Integrated Steel Plant at Industrial Estate
Kharagpur, District Paschim Medinipur, West Bengal of M/s Ramsarup Lohh Udyog
Limited™ - reg.

Rel:

i Minlstry’s EC letter No. ]-11011/1229/2006-1a-11 (1) dated 03.10.2006.
il Ministry’s EC letter No. J-11011/14/2008-1A 11{1] dated 03.06.2009.
{ik Complaint dated 30.06.2023 fram Swaml Vivekananda Misslon Trust,
Iv. Minlstry’s letter dated 19.07.2023 seehing factual report from RO,
Bhubaneswar
¥. Monitoring report submitted by RO, Bhubaneswar wide leller 102-
494f14/EPE/37 dated 16.08.2023,

WHEREAS, Environmental Clearance [EC) was granted ta M/s. Ramsarup Lehh

Udyog Limited, for the "Integrated Steel Plant at Industrial Estate Kha ragpur, District Paschim
Medinipur, West Bengal by M/s Ramsarup Lohh Udyog Limited” wideletter Moo |-
11011 /1229/2006-1A-11 (1] dated 03.10.2006 and s modernization-cum-expansion pranted
vide letter Na. J-11011/14/2008-1A 11{1) dated 03.06.2009, subject ta Implementation of the
various conditions and environmental safeguards contained therein, and

2

WHEREAS, a complaint vide reference no, SVMT/23-24/19 dated 30.06.2023 was

recelved in the Ministry against M/s Ramsarup Industries Limited, West Bengal regarding
“Violation of EIA Notification 2006-Commencement of construction work of Sinter Plant without
getting Envirenmental Clearance & Consent to eioblish {NOC} ond hiding the information,
concealing factwol data or submitted the false/fabricated data to abtain Transfer EC & Expansion
Tolt by the imdustry M/s ramsarup Industries Limited at Industrial Estate Kharagpur, .0 Rakha
Jungle, P-5, Khorogpur, District-Paschim Medinipur in West Bengal.

3

WHEREAS, the status of the matter was reviewed in the Ministry on the basls of

information avallable on the PARIVESI| portal ahout the project. Arcordingly, the status of
tlearances assoclated with the project is as given below:

i. Environmental Clearance (EC) was granted to the project ‘[ntegrated Stzel Plant
at Industrlal Estate Kharagpur, District Paschim Medlnipur, West Bengal by M/fs
Ramswarup Lohh Udyog Limited® by the Ministry vide letter No. J-11011/229/2006-
LA daved 03.10.2006.

ik Modernization-cum-expansion was granted o the extant project vide letter |-
11011 /141 /2008-1A11{1) dated 03.06.200%.

i ToR Application for expansion of the project was reenived on PARIVESH portal
on 24.03.2023 with Proposal Number IA/WB/IND423132/2023 entitled "Proposed

pm:;(:_)



o hy

Expansion-cum-Modiflcation of pxisting steel plast sl hadusigkid Fatate Kiharagpor, PO
Haklia fungle, "5 Haharappor, Distedcd-Paschin Medintjor by West Itrigsal”, FIS was

raised o Uhe Toll applioation, which remiains pending In the abaome ol reaquaman from
the PP,

Iv. Application for EC tramder was recelvesd 1n the Miniatry vide betier |
VIOTIANA T F2008-GA T1(1] datesd 25,05,2023 g PARIVESH proett a1 wikth proposal number
TASWRANDS 2R84 0 2022 vitled, “Clanpe in Company naine n e Enviremnmental
Clearances [LC) lor Inteprated Steel Plant ot bnlusirial Estate Kharagpor, DisArit -
Paschim Medinipur, West Bengal from M/s Wamswarup Lohh tilyog Lmited 1o M/

Ramsarup Industries Limited”, EDS was vaised and the response remaln pending with
I'P.

Furtlier, the evaluation of KML fle of the project avaltable on PARIVESIT portal wrt

satellite Imagery dated 2= May 2023 avallable on Google Farth lmdicate towands recent
constivetion actlvity in the plant premilses,

4. WIEREAS, the Joint inspeclion carried out by the Reglonal Ollice (180) of this Ministry
it Kolkata along with Regional Office of the Ministry at Bhubaneswar on 04.08.2023 for
aseertaining alleged iMegal consteuction activity ns reported by the coniplainant, The sald report
was sulimitted ta the Ministry vide letter dated 16.08.2023 (copy enclosed).

5. WIIEREAS, the Juint repoit subinitted for the project has been cxamined by the Ministry.
The perusal of the report inter-alia states the following observations of RO Bhubancswar:
i, Project propenent vide lotter dated 00112017 informed thot plant had been under
suspension since November, 2010 ond no production has been corrivd out from Maoy/fune,
2010

iL  Repairing ond maintenance activity in DRI and Blost Furnace were obzerved.

iil. New construction activity at initial stoge ot the propased place of Sinter plant as per loyout
ovailable in PARIVESH w.rit Applicotion No. LA/WB/INDI/423132/2023 was also
observed

iv.  One stack hor also beea found te be under construction,

v. Construction activitics were also abserved near the present office building. From the plant
layvut it appeors to be o part of proposed pellet plant.

vl.  Chonges In the project sile dus lo recent construction octivities in the proposed Sinter
plant area ond port of Pellet plant area hos been further correborated by Time Serfes
Coogle Imanes doted 15.71.2018, 27012021, 09.11.2022 and 02.05. 2023,

vii.  One oxygen plant {defunct) wes olso observed for which CTE ond (TO hor pot been
furnished

EC Condition-wise inspection report has also been submitted by RD, Kolkata. The examination

of EC condition-wise Inspection report indicates towards non-compliance of following major EC
conditions:

L Dore well has been abserved at the site not complying to the stipufotions mode by e EC
condition directing no ground watcer shall be drown either for construction or operatlon
[Specific condltion no iv of EC dated 83.10.2006)

.  Green-belt o5 per CPCH condition has not been observed and details of plantotion corvied
out hor not been furnished {Speclfic conditlon no vii of EC dated 03.10.2006 and
Specic Condition no. xvil of EC dated 03.06.2007)

iil.  Details of health cheek-up of workers has not been furnithed [Specific conditlon no viil of
EC duated 03.10.2006 ond General Conidition vi of EC doted 03.06.200%)

iv. fepoiring cctivity in DRI ond Blast furnuce, new construction nctivily of proposed Sinter
plont ond proposed pellet plunt ot initial stage along with an ouygen plont whose CTE ond
T was mat furnished hot beon ohserved ugnlast the stipulations made by EC conditlon
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(Genrrnl ponditten ro i) of B dated 0200 2004 and fenemml Condiilan an, 8§ af BT
dated 01 08 2008}

v Faablivhment nf ambieat air guakity tlatton hat mnt feea firrnfshed [Genernl rondliifan
ne Wlaf BC daled 00, 10 2008
vi Noive level manicnning data kay aal beea fiurnichel (feneral enadiilan na wnf £ thated
03X 10.2004, rnernl) Condition dv ond Genernl Comditton ¢ of FE daled 00045 2007
¥il  Peradheof exvpenditiore bave ol bren finniched [Generad comdiilon na el of FE doled
01 10.2006 and Ceneral Conditton vitf of EC dated 0106 F009)
wiil Yiw moathly romplience report s hove nof heen furnished eeguiarly fGeneral coniditinn ra.
vill af FC fated 03,10, 2008 rnil Genern) Condiidon viv af FC daled 00.06 2007}
in Dt hav ned heen furmtihed and the disping lioord outisle 1he premines fur greoerol public
kas mai been nhrerved [Specifle Comliifen na W of EC ofaled 01.04.2007 wnd Genvergl
Conditlon Iv of EC dated 03.06.200%)
! Detoils of Line bound ortlon plon to reduce solid waste, ity utillzoiion end diiposal his aot
bern furnished [Specific Condition no xv of EC doted 0106 2009)
w First Aid reamy, fuel for conking has aot been obterved (Specific Conditfon no xix of EC
dated 01046200 ?)
¥k, Details regonding ece development meosures Incluiling community welfure meatures in
the project area have pot been furnished (Generol Conditiom no xi of EC dated
01.062007)
xill.  Details of Enviconment Cell have not been furnished (General Condition no xil nf EC
doted 03.06.2009)
mv, Details of finencial closure and final appravol af ithe project has aet beea furnished
{Gemern! Condition no xv of £€ dated 03.06.2009)
xv,  Details of EC granted hy the Ministry hus not been furnihed (Ceneral Conditlon no vl of
FC dated 01.086.200%)

&, Therefore, it has been ohserved thal the unit has earrled out constructlon of proposed
Sinter Plant and proposed pellet plant without obtaining prior Environmental Clearance which
is in consonance to the allegations made In the extant complaint dated 30,06.2023 and thus the
construction has been undertaken by the project propancnt [FF) In vielatlon of EIA Notlfication,
2006 without abtaining prior EC.

7. NOW THEREFONE, you are directed to Immediately stop all the illegal engelng
construction which has been reported to be undertaken without exlsting EC for such
constructions.

8. In the ahove context, your attention ls also drawn 10 provision of Section 5 of the
Environment [ Protection) Act, 1986 which Is as reproduced below:

"For tha eveldonce of doubts, it Is horeby declared thot the power to Issue directions under this
section includes power to direct-

a. The closure, prohibition er requiation of ony industry, operotion or process; or

b. Stoppage or regulation of the supply of electricity or water or any other service.”

9. NOW, THEREFORE, you are also directed to submit your response as fo why his
Ministry should not Inltlate action against you under the provislon of Environment
{Protection) Act, 1906 for the Nlegal construction In violatlon of EIA Netificallon, 2006
You are advised to sulinit your reply within 15 (fIiteen) days of the recelpt of this Notice
falling which Minlstry will he constralned to initlole actlon, ns deemed Mt nnd
appropriate under the provision of Sectlon 5 of the Environment [Pretection] Acl, 1706
and In the circumstances of the case with or without any furtlicr notlce to the Project.
Further, this Show Couse Is without prejudice (o any other legal action which may be
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tahen against you which fnfer-afia Includes nctlm unider section 15 & 19 of Envlromment
("roteciion) Act, 1906,

This issues with the approval of the Competent Authorlty,

To,
M /3 Ramsarup Lohh Wedyop Limited,
7C, Kiran Shankar Roy Road,
Hastings Chambers, 1% Floar,
Kolkata-700001

Copy to:

1. The Chalrman, Central Pollutien Contral Doard, Parivesh Ohawan, East Arjun Magar,
Delhi-110032,

2. The Deputy Dircctor General of Forests (C), Ministry of Environment, Forest and
Climate Change, Integrated Reglonal Office, A/, Chandersekharpur, Dhubaneswar-
751021,

1. Member Secretary, West Bengal State Pollution Control Board, Paribesh Thawan, 10A,
Block-LA, Sector-111, Ridhannagar, Kolkata- 700106,

4. The Member Secrotary, Industry-1, Minlstry of Environment, Forest & Climate Change,
Paryavaran Dhawan, CGO Complex, Ladhl Road, NMow Dellhi-110003.
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To, Amq\mumé~,61/ ~47-

THE JOINT SECRETARY (IA-MONITORING & INDUSTRY -1),

Ministry of Environment, Forest and Climate Change, q[n|>>
Govt. of India, Indira Paryavaran Bhawan,

Jor Bagh, Lodi Road, New Delhi—110 003

THE DIRECTOR & MEMBER SECRETARY (INDUSTRY-1),
Ministry of Environment, Forest and Climate Change,
Govt. of Indig, Indira Paryavaran.Bhawan,
Jor Bagh, Lodi Road, New Delhi—110 003

_AFIE CHAIRMAN, )

Central Pollution Control Board
Parivesh Bhawan,

East Arjun Nagar,
Delhi-110032

THE CHAIRMAN,

West Bengal Pollution Control Board
Paribesh Bhawan, 10A, Block-LA,
Sector-lll, Bidhannagar,
Kolkata—700 106

RE: Illegal Construction for expansion of Integrated Steel Plant by
Ramsarup Industries without Environmental Clearance and Consent

Sir,
M/s Ramsarup Lohh Udyog Limited situated at Khargapur, PO. Rakha, West Bengal,

being an integrated Steel plant was granted EC dated 3/06/2006. The Industry applied
for modernization and EC (Environmental Clearance) was granted for the Integrated

Steel Plant on 3/06/09. The Industry also applied for transfer of EC in 2023. The

undersigned meanwhile also searched the website and downloaded the show cause

notice and directions of MOEF dated 23/08/23 for illegal construction of Integrated
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Steel Plant at Khargapur by Ramsarup Lohh Udyog Limited. The notice dated 23/08/23
states that a joint inspection was carried out by the regional office on 4/08/23 which
clearly states that construction work of pellet plant was going on. There was one
oxygen plant (defunct) for which no CTO and CTE was not obtained. It was also stated
that the Industry was illegally using ground water, Repairing activity in DRI and Blast
furnace along with constructio‘n'activity of Sinter Plant and pellet plant was observed.
It was clearly stated in the show cause letter that prior Environmental Clearance was

not obtained by the project proponent for the Sinter Plant and Pellet Plant.

The said Industry also obtained CTO dated 22/12/06 and CTE for cold pig iron for
18,360 ton per month whereas the EC permitted production of 31,300 ton per anum.
The Industry violated all the EC conditions as stated in the show cause notice including

the construction of green belt.

That in spite of the blatant violations the Industry is continuing the construction
activity and till date no actions have been initiated against the Industry. | therefore

plead before your good offices to take prompt action against the illegal construction

activities of the Industry.

Thanking You,

QC'ﬁNV\W‘—M

Rajkumar Das
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VAKALATNAMA

Rof Vo A

IN THE NATIONAL G
‘ REEN TRIByY
EASTERN ZONE BENCH, KOLKAI'\I{QL
District; .
e
6A//MA /RA/ Contempt No, of 20 13
@\Ov‘ Kuowan b {Appellant
{Petitioners

- Versus -

i/\ o EP (S 0 'Y‘;b' {Respondent

. {Opposite Party
Vakalatnama on behalf of A‘p W/{ W

Know all men by these presents that by Vakalatnama, 1/We appoint the Advocates noted
below or any one of them my/our lawful Advocate or Advocates g

oleateriag sppearauce

in' the above matter for appearing conducting and arguing the same for depositing or
withdrawing any money in connection therewith. for moving the Court in any matter
cor{n.ected therewith, for preparing the paper book in the case and for putting in papers,
peutions ete. On my/ our behalf for filing, taking back any documents for withdrawing
suifs'or appeals or petitions with permission 10 institute fresh suit etc, For siging and fillirg
petitions of compromise in connections with the said matter and for taking copies of paper
from the Record and I / We further say that any act, Done by my / our said Advocate or
Advocates or by any one of them after accepting this Vakalatnama, shall be considered as
‘my/our own true and lawful act, '

And I/We further hereby agree and undertake to pay the said Advocates.his or their fees as
settled and all others sums that may be necessary to carry out the requisition of the Court
and otherwise to enable the said Advocates to conduct the case properly. Failing which the
‘'said Advocates afier notice to me/us will be at liberty to withdraw from further conducting
the case. '

IN WITNESS WHERE OF I/WE sign and execute this Vakalatnama on this
the ___A%% ay of . e’ 2033

Name of Advocates %/& myu’/t"'s\

Ms. Paushali:Banerjee, O

High Court, Calcutta, o=
NPS Business Centre, '(S‘ N -—
Ground Floor, Kolkata - 7000001 W -
M- 9433253274 .




